FINANCIAL EXPRESS ~ DATED: 21.12.2024
B JlEORM A

PUBLIC ANNOUNCEMENT
-[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
ANGLE INFRASTRUCTURE PRIVATE LIMITED
RELEVANT PARTICULARS ‘

1.|Name of Corporate Debtor ANGLE INFRASTRUCTURE PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor (30th April, 2010

3. | Authority under which Corporate Debtor is |Registrar of Companies - Delhi
incorporated / registered

4. | Corporate Identity No. / Limited Liability U45400DL201 O0PTC202194
Identification No. of Corporate Debtor
5. | Address of the registered office and Regd. Office: Unit No. 201, Elegance Tower, Plot No.
principal office (if any) of Corporate Debtor |8, Jasola, New Friends Colony, South Delhi, New Delhi,
Delhi, India, 110025

6. |Insolvency commencement date in 19th December, 2024
respect of Corporate Debtor

7. |Estimated date of closure of insolvency  |17th June, 2025 (180 days from the date
resolution process of CIRP order).

8. |Name and Registration number of the Sarvesh Kashyap
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-002/1P-N00127/2017-18/10296
Resolution Professional - | AFA Valid Upto : 30.06.2025

9. |Address & email of the interim resoluition | Kashyap & Associates, 101, Nipun Plaza, Sector-1,
professional, as registered with the board | (Near Max Hospital) Vaishali, Ghaziabad-201019
Email : sarvesh_dam@yahoo.com

10.|Address and e-mail to be used for . Kashyap & Associates, 101, Nipun Plaza, Sector-1,
comespondence with the Interim (Near Max Hospital) Vaishali, Ghaziabad-201019
Resolution Professional Emalil : anglecirp@gmail.com

11.| Lastdate for submission of claims January 2, 2025

12.| Classes of creditors, if any, under clause (b) | Class of Creditors - Allotees under Real Estate Project.
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional :
13./Names of insolvency professionals identified| 1. Mr. Rajesh Kumar Parakh - '
to act as authorised representative of creditors|  Regn. No.: IBBI/IPA-001/IP-P00272/2017-2018/10516
inaclass (three names for each class) 2. Mr. Rakesh Kumar Jain
: Regn. No.: IBBI/IPA-002/IP-N00053/2017-18/10105

3. Mr. Aishwarya Mohan Gahrana

Regn. No.: IBBI/IPA-002/IP-N00135/2017-2018/10351

14.((a) Relevant forms and (a) Web !.ink: https://ibbi.gov.inhome/downloads
2b; Details of authorized representatives Physical Address: As above at Sr. No. 10
are available at: - | (b) https://drive.google.com/drive/folders/198VyKbzh

T HAUSUaPySLb3acoXHw_PN1ik?usp=drive_link

Nofice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate Irmgnw resolution process of the Angle Infrastructure Private Limited on 19th
December, 2024. ' e .lled Skt
of Angle Infrastructure Private Limited, are hereby called upon to submit their claims wi

m?;idmore Jgnuary 2, 2025 to the interim resolution professional at the address mentioned against
item 10. - . ' T
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submltthedaimswithprooﬂnperson.bVP°5t°fby°'°°"l°“|°m°°"|:' T —

; : ing to a class, as listed against entry No.12, shall indicate its choice of an
Qu?,','g,'i'f:(: m'gnﬁtlﬁggﬁ'&gn among the three insolvency professionals listed against entry No. 13 to act
asauthorized representative of the class [Allotees under Real Estate Project]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. - sdk
-Sarvesh Kashyap

Date : 20.12.2024 Interim Resolution Professional for Angle Infrastructure Private Limited
| Place: Ghaziabad Regn. No.: IBBI/IPA-002/IP-N00127/2017-18/10296
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SATURDAY, DECEMBER 21, 2024

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow-226007
(Area of Jurisdiction Part of Uttar Pradesh)
Summons for filing & Appearance by Publication
0.A. No. 893 of 2024 Date: 06/12/2024
[Summon to Defendant Under Section 19(3) of the Recovery of Debts due to Banks and
Financial Institution Act, 1993 read with Rule 12 and 13 of the Debts Recovery Tribunal
(Procedure Rules 1993)]
0. A. No. 893 / 2024

CANARA BANK ...APPLICANT
(Branch Sector - 15, Noida)

VERSUS
M/S AARUHI ENTERPRISES OTHERS ...DEFENDANTS

To,
1. M/S AARUHI ENTERPRISES,
Through its Proprietor Sumit Aggarwal, Having its Regsitered Office at First Floor,
D-32A, GNO9KHNO. 761, Vijay Colony Jagjeet Nagar, East Delhi-110053
2. SUMIT AGGARWAL, S/O Sri Nemchand Agarwal, Add.- 244A/22C, Shivaji Gali,
Park Krishna Nagar, Delhi- 110051
...Defendants
In the above noted Application, you are required to file reply in Paper Book form in Two
sets, along with the documents and affidavit (if any), personally or through your duly
authorized agent or legal practitioner in this Tribunal, after serving copy of the same on the
applicant or his counsel / duly authorized agent after publication of the summons, and
thereafter to appear before the Presiding Officer on 20.01.2025 at 10:30 AM failing which
the application shall be heard and decided in your absence.
1’“ Registrar
! Debts Recovery Tribunal, Lucknow

FORM A
~ PUBLIC ANNOUNCEMENT :
(Regulation 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
COLT NETWORK SERVICES INDIA PRIVATE LIMITED
1 Mame of Corporate Person COLT NETWORK SERVICES INDIA PRIVATE LIMITED
2| Date of incorparatian of Corparate Persan EEEH IE

3 Autharity under which Corporate Regastrar of Companies, NGT OF Dehi & Harvana
f-&rs:ur! & imcorporated fregisterad | . o
4| Corporate idenfty number / fmifed kabikey | UG42030L2019F TC 56555
dansty numbes of Corporate Parsan |
5.| Addrags of the ragistered Ofce and Suite No. 204 2nd Flacr, Gabind Mansion, H Black,
Frincipal I:fﬁf:E_“I:_ifar-!'] of Corporate Persan Connzught Circuss, Cormaught Place, New Delhi- 110001

£ | Liguidation commancemen dale of |December 15, 2024
| CopeemtaPerson |
7| Name, address, email address, telephane [Naveen Narang
rumiber and S registration numberof | Add.: H-3%83. 18t Floor, Vikaspuri, Mew Dehi-110018
| the Liquidator \Email: nnarang.assaciates@gmal. com

(Phone: +01 38160 (5476
,Hegm. Ma,: IBENPA-DCIP-MODT 201 & -302014 2565
|AFA Valid Upto : 30 June 2025
& Ll date for subrmission of claims \January 18, 2025
Molice i hereby given thal Colt Metwork Services India Privale Limited has commenced wakinkany
Iquidaton on December 19, 2034 [Liquidalion commencement dale)
The Stakshakders of Colt Network Services india Private Limited are hersby cabied upan o suaimil
a proof of ek dans, an or bafore January 18, 2025, to the lguidator at the address mentionad
againstitem T
The fnancied crediors shall submit their proof of claims by elecironic means oaly. All ather stakeholders
may submil the prood of clams In person, by post or by elecironic maans. sdl
Submissicn of false or miskeading procfs of clzim shall atiract penalties, Naveen Narang
Date: 71,12 2024 Lijuidator, Colt Natwork Senaces India Privale Limited
Place: Maw Dethi Registration No: IBBUIPA-002MP-NO0TS4/2019 -2020/12565

i woFc BNk

HDFC Bank Limited

Branch : The Capital Court, Munirka, Olof Falme Marg, Outer Ring Road, Mew Delhi-110 067
Tel. : 01141596568, CIN LES9Z20MH1934FPLCOB0E18, Website: www.hdfchank.com

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virlue
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act”) and in exercise of powers conferred
under Section13 (12) read with Rule 3 of the Security Interast (Enforcement) Rules, 2002 issued Demand MNotices under Section 13 (2) of
the said Act, calling upon the following Borrower(s) / Legal Heir{s)/ Legal Representative(s) / Mortgagor(s) to pay the amounts mentioned
against their respective names together with interest thereon at the applicable rates as mentionad in the said notices, within 60 days from
the date of of the said Notice/s, incidental expenses, costs, charges etclill the date of payment and/ or realisation.

Sr. Name of Borrower(s) Qutstanding Date of Date & Description of
No. Dues Demand Type of Iimmovable Property / Secured Asset
MNotice |Possessions
1. |MR RAJAT GOEL & MR Rs. 20,81,555/- 28-ALUG- | 19-DEC-2024 | HOUSE BUILT ON PLOT NO. 11, KHASRA
RADHESHYAM (Rupees Twenly Lakh 2024 (Symbolic MO, 382M, GRAM FAFRANA MARUF
Eighty-COne Thousand Possession) MOHALLA SHREE SHYAM CITY,
Five Hundred and PARGANA JALALABAD, TEHSIL
Fifty Five Only) Due MODINAGAR & DISTT. GHAZIABAD,
as on 31-JuLY-2024" UTTAR PRADESH AND
CONSTRUCTION THEREOMN PRESENT
AND FUTURE
2. |MR. ABHISHEK Rs. 23,04,235/- 98-DEC- | 17-DEC-2024 | FIRST FLOOR BUILT ON PLOT NO. 19,
(Rupees Twenty- 2021 (Physical KHASRA NO. 834, SANJEEVNI ESTATE
Three Lakh Four Possession) | COLONY, MODINAGAR, VILLAGE SIKRI
Thousand Two KHURD, PARGANA JALALABAD TEHSIL
Hundred and Thirty MODINAGAR DISTRICT GHAZIABAD
Five Only) Due as on ALONG WITH UNDIVIDED
30-NOV-2021* PROPORTIONATE SHARE OF LAND
UNDERMNEATH AND CONSTRUCTION
THEREON PRESENT AND FUTURE
3. |MRS NITU SINGH Fs. 20,75 924/ O07-JUNE- | 19-DEC-2024 | RESIDENTIAL FLAT AT 2nd FLOOR
(Rupees Twenty Lakh 2023 (Physical BUILT ON PLOT NO. 136, KHASRA
Seventy-Five Possession) |NO.834, SANJEEVN| ESTATE
Thousand Nine MODINAGR, GRAM SIKRI KHURD,
Hundred and Twenty PRAGANA JALALABAD, TEHSIL MODI
Faur Only) Due as on NAGAR, DISTRICT GHAZIABAD, UTTAR
31-MAY-2023* PRADESH WITH UNDIVIDED
PROPORTIONATE SHARE OF LAND
AND CONSTRUCTION THEREON
PRESENTAND FUTURE

ofthe said Rules on the dates mentioned abova,

of HDFC.

asset's,

Place: DELHI N.C.R.
Date : 20-DEC-2024

“with further interest as applicable. incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the the Borrower(s) mentioned hereinabove has failed to repay the amounts due, notice is hereby given to the Borrower(s)
mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HOFC has taken Symbolic Possession of
Immovable Property / Secured Asset mentioned at Serial No. 1 and Physical Possession of Imnmovable Property [ Secured Asset
mentioned at Serial No. 2 & Serial No.3 in exercise of powers conferred on himfthem under Section 13 (4) of the said Act read with Rule 8

The Borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid
immovable properties / secured assets and any dealings with the said Immovable Property / Secured Asset will be subject to the morigage

Borrower(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured

Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) I1s/are requested to
collect the respective copy from the undersigned on any working day during normal office hours,

Regd. Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel {\West), Mumbai - 400013

For HOFC Bank Ltd.
Sd/-
Authorised Officer

"FORM NO. INC-26"

[Purssznt o rule 3 of the Companies
(ncarparation) Rules, 2074]
Advertizement to be published in the
newspapar for change of registered office
of the Company from cne stats to another

Befare the Cenlral Government
harthern Region
It et of sub-section (4] of Secton 13
af Companias Act 2013 and clause (g) of
sub-rule (5) of rue 30 of the Companias
(inctrporabion) Rules, 2014
AND

I the matier of Sixd Engineering Solutions
Private Limated baveng i85 regisberad office al C-
J8-A38 LP Mayapuri PH I Mew Delki-1 10064,
—— LT
Waobce is harehy given to the general puhlic thal
e Applican] '::I'.'Il't'll]'ill'lj' proposes 10 make an
application to the Central Government undar
Sectipn 13 of the Companias Act, 2013 zeeking
conhrmatan of Earation of the sluabon clause
Il of s memerandum of asscciabon n tesmes of
the special resalution passed &t the Exftra-
Drdingry Gareral Meating hebd on Decembear 10,
2024 top anahbe the Applicant Campany for
shifting its registered office from ihe “State of
NCT of Delhi” to the "State of Uttar Pradesh”,
Ay pErsen whose mlerest s Bkely to be affiecied
by the propozad change of the registened offica
af tha Applioent Company may dedrer either on
tho MCA-21 portal (wwiw,mca.gov.in) by filing
invastor complaint form or Sause fo ba
defvered ar sand by regestered paost histherliis
objechions suppesied by an afdavil staling tha
nature of fisfherits interest and groonds of
apposition ta the REGIONAL DIRECTOR,
NORTHERMN REGION, MINISTRY OF
CORPDORATE AFFAIRSE, B-2 WING, 2MD FLOOR,
PARYAVARAN BRAWAN, COOCOMPLEX, NEW
DELHI-110003, within 14 (feurteen) days from
tha date of publication of this notice with copieg
o the Applicant Company & its cument registiared
affica address manfioned above and la tha
hedow meanfianed communicasan address of the
Applizant company
Communication Address:
SIXD ENGINEERING SOLUTIONS PRIVATE
LIMITED
CIW; UTS2H0DL2086PTC1562T1
Regd. Office: C-38-A38 LIP Mayapir PH |1 Haw
Diefhil 10064
E-Mali; pavan kumargsidnda.com
For and on behalf of the Applicant Company
Slxd Engineering Solutions Private legﬁ

AHASH RANA
Place: Delhl Director
Date: 21.12.2024 DN G2941354

"FORM NO. INC-26"

[Pursuant io rule 3 of the Companies
{incarporation) Rules, 2074)
Adwertisement fo be pubfished in the
newspaper for change of registered office
of the Company from one state to anather

Bafare the Cenbral Government
Martharn Ragion

In Ihe matter of sih-section (4} of Secton 13

of Companies Act, 2013 and clause (a) of

suberuli [5) of rue 30 of the Comparnas

(ncorposation] Rules, 2074
AMD

In the matter of R.P. Goyal & Sons Private
Limited having itz registered office at Unit Mo
32, Third Floar, Ring Boad Mall, Plat Wo 21,
Manglam Placa, Seclor 3, Rabmi, Rithala, Dalhki-
T1RRES, —— {11 -5

habce & hereby givan 10 the general public thal
ihe Applicant Campany proposes o make an
applicakan 1o ke Canlral Goyernment undar
Section 13 of the Companigs Act, 2013 seaking
confirmatan of aferaticn of the siuation clausa
Il of its memorandum af assoclaban in terms of
he special resplulion passed al the Exira-
Ordinary General Meatng hedd on Dacamibser 160,
2024 to anable the Applican! Company Tor
chifting itz registered office from the “State of
HCT of Delhi® 1o the "Siate of Gujarat”
Arry parson whase mbaresd = Seely to ba aflecled
by the proposad change of tha ragisterad offca
af tha Applicant Company may deliver elther an
the MCA-21 porial {wenw.mea.gevin) by fillng
investor complaint form or cause 1o be
delverad or send by regesterad post histheils
abjecians suppceriad by an affidavil stafing lha
nature of hizherit= interest and grounds. of
apposition to the REGIONAL DIRECTOR,
NORTHERN REGION, MINISTRY OF
CORPORATE AFFAIRS, B-2 WING, 2MD FLOOR,
PARYAVARAN BHAWARN, CGO COMPLEX, NEW
DELHI-110003; within 14 [fourteen) days from
tha date of pubfcation of thiz notice with copies
e the Agphcant Company a1 its currentregisiered
office. address mentlioned ghave and o the
el mantioned communicaion address of i
Applicant company.
Communication Address:
R.F GOYAL & 50NS PRIVATE LIMITED
CIN: UT43990L2020PTCI6E501
Reqgd. Offica: Linid Mo 322, Third Floar, Hirg
Raad Mall. Plat Ha 21, Manglam Plage, Beclor 3,
Raohini, Rithala, Defhi-t 10085
E-Mail; rpgimberi@idmail. com
For and on behalf of the Applicant Company
R. P. Goyal & Sons Private Limited

St

Haman Goyal
Director

DIN: 03471343

Place: Dedhi
Date: 21.12.2024

FORM MO, [See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER - 111
DEBTS RECOVERY TRIBUNAL DELHI(DRT 3)
4th Floor, Jeevan Tara Building, Parllament Streel. New Deldhl-110001

MOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993,

RCITi2024 12-12-2024
EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED AMD ORS
Versus
MS KLG SYSTEL LTD AND ORS

T,

(CD1) SMT PUSHPLATA GOEL (D3) LEGAL HEIR OF LATE SH K L GOEL,
G318 DLF PHASE-l, GURGACGHN HARYANA -
(CD2) SMT UPASAMNA GOEL (D4) G3M1& DLF PHASE-l, GURGADN
HARYAMNA -
(CD3) SMTADITIGOEL (D5) G3/1BDLF PHASE -1, GURGADN HARYANA -
(CD4) SMT RITU GOEL (D6) G318 DLF PHASE-, GURGADN HARYAMNA,-
(CD35) M/S VASUDHA COMPUTERS PVT LTD (D7) 3/18 DLF PHASE-
GURGADMN HARYAMA-
(CDE) SH KUMUD GOEL (D2) 3/18 DLF PHASE-l, GURGATN HARYANA -
YWhereas you the was ordered by the Presiding Officer of DEBTS RECOVERY
TRIBUNAL DELHIDRET 3} who had issued the Recovery Cerificate dated
18/04/2024 in TAIZ44/2022 to pay to the Applicant Banki{sWFinancial
institution{s} Name of applicant, the sum of Rs 5052995872.25 (Rupecs Five
Hundred & Five Crore Twenty Nine Lakhs Ninety Five Thousands Eight
Hundred Seventy Two And Paise Twenty Five Only) along with
pendenteflite and future interest @ 10% w.e.f. 260972022 tll realization and
costs of Rs 150005 (Rupees One Lakh Fifty Thousands Five Only), and
whereas the said has not been pald, the undersigned has ordered the sale of
undermenticned immovable ! Immoveable property.
2, You are hereby informed that the 14/01/2025 at 10,30 A.M. has been fixaed
for drawing up the prociamation of sale and settling the terms thereof. You are
requested fo bring fo the notice of the undersigned any encumbrances,
charges, claims or liabilities attached to the said properties or any poriion
thereof

Specification of property.
Property with a negative llen at Office 301, 3rd Floor, Plot No. 67, Pujit Plaza,
Saector 11, CBD Belapur, Mavi Mumbai (bullt-up area; 158403q. ft.)
Given under my hand and the seal of the Tribunal, on this date: 12/12/2024

Recovery Officer
DEBTS RECOVERY TRIBUNAL DELHI{DRT 3)

D

FORM NO.3 [See Regulation-15(1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

Ist Floor SC0 33-34-35 Sector-174, Chandigarh [Additional space allotted on 3rd & 4th Floor also)

\Name of Corporate Debtor

o [ pal s

(incorparated | registared

4| Gorporate kertity No, | Limited Labiigy
ideradicatian Mo, of Caorporats Debear

m

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India

{Insalvency Resalution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
ANGLE INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

'ANGLE INFRASTRUCTURE PRIVATE LIMITED

| Date of ncorparation of Corporate Detitor 408 Apail, 2010

{Auitharity under which Corporate Debior is | Registrar of Companies - Delhi

| 4540000201 0PTC202 194

Case No.: OA / 1001 / 2024
Summaons under sub-section (4) of section 19 of the Act, read with sub-rule (24)
of rule 5 of the Debt Recovery Tribunal [ Procedure ) Rules, 1993.
CENTRAL BANK OF INDIA
Vs
SUSHMA SUSHMA

Exh. No.: 24120

| Ackdress of ha r-xg:él.nrad allica ani Fbagd Office: it No. 201, EIE.-gai'r.,a Tower. Plat No
principal affice (if any) of Coeparate Debtor |8, Jasola, New Frignds Calory, Sauth Dalhi, Mew Dalki,
Db, Incdta, 110025
£ | Insalveancy commencamsant date in '15th Decomber, 2024
_|respect of Cargorate Dattor
7. |Estmated date of dosura of insclvency
|resolutian pracess af CIRP order).
& |Name and Regisiraticn number of e | Sarvesh Kashyap
|insobvency professional acting as nlerim | Reg. No.: IBBNIPA-DI2AP KO0 28201 7-1 810296
| Resoiitian Professional | AFA Valld Upto 1 30,06, 2025 _

g {Address & amadl of e intenm resciulian | Kashyap & Associates, 101, Nipun Plaza, Seclor-1
peofessional, as regisiared with the board . | (Mear Max Hospaal) Valshall, Ghazsabad-201019
|Emall sarvesh_damiyahoo.com ;
Kashyap & Assodales, 107, Mipun Plaza, Sachor-1,

{Mear Max Hosgpitaly Vaishall, Ghaziabad-201019
[Raschuton Prfessiorsl Email; anglecirpdgmail.com

1t)Lastdate forsubmassionofclaims | January Z, 2025

12 Clazzes of cradiors. if any, under ciause [b)| Class of Craditors — Alioteas under Feal Esiate Project

of sul-sackon [B4) ofsection 21, ascertaned

bry e Irvianim Riesciudion Profassianal

|17th June, 2025 {140 days From the date

10| Address and a-mail o be used far
corraspondance with Ibe Inlenm

13} Namas of insahvency professionals identifiad | 1. Mr. Ragesh Kumar Parakh
b ot 2% authorisedd negeaseniaive of reditons | Regn. Mo, BBVIPA-D0VIP-POIZT22017-201B10516
in gclazs|thveenames for each ciaas) 2 Mr Rakssh Kumar Jain
Regn, No.: [BBINPA-GI1P- RO T- 1810105
1. Mr. Aishwarya Mohan Gahrana
| Regn. No.: [BEINPA-O021P-KO0 1 352017-201 810351
{a) Wab Link: http=:ifiobigoenhomealdownloads
Physcal Address: As above at Sr, No. 10
| {b} hitps:idrive google.comddrivedfofders! 1 98V vKbzh
| HAUSLIPyE BdacoxHw _PHKspave ling
Nortion b5 herely givan that the Mational Company Law Tribunal has ordened the commencement of a
corporele inscévency resolution procass af the Angle Infrastructure Private Limited on 18th
December, 2024,
Thie crisdlloes ol Angle Infrastricture Private Limited, ars hereby called woon Lo submil ke damms wilh
araof on or bafore Januany 2, 2025 to tha intarim reschdion professional al the address mantioned against
famil
Tha finarcsal creditors shall submit their claims wish proof iy eleciranic means anly, A1 ather creditors may
submif thix claims weh proalin penson, by poslor by eacinanic means,
& Enancial craditor babonging ko o class, &5 sled against enlry Mo12, shall indicabe & chaice of an
authorizad repraseniative from among the three inscivency prodessionals kstad against entry Mo 13 oact
a5 alithanzed represantative of e dass [Allotess under Beal Estate Prajgct] in Form G4

Submission of Iakee or misleading proofs of claim shall sliract penalties,

14. (3] Relevant fams and
ib] Detals of sutharized rapresentsivas
are Aueilahle Bt

adl-
Sarvesh Kashyap
Date : 20128024 Interirn Resoldion Professional for Angle Infrastructure Private Limited
Placa: Ghazizbad

Rogn. No.: IBEIIPA-O021P-NO01 27201 7- 161 0296 ]

To,

(1) SUSHMA SUSHMA D/W/S/0 - SUKHRAMPAL
SUSHMA WIFE OF SHRI SUKHRAMPAL, R/O H. NO.305, VILLAGE
AEHRI TERSIL ANDDISTRICT JHAJJAR HARYANA-124108.
JHAJJAR, HARYANA-124108.

(2} SATPAL, VILLAGE AEHRI, JHAJJAR, HARYANA- 124108,

(3) KAVITA, VILLAGEAEHRI, JHAJJAR, HARYANA- 124108

@I EIED

WHEREAS, OA / 1001 / 2024 was listed before Hon'ble Presiding

Officer/ Registraron 14/10/2024.

WHEREAS this Hon'ble Tribunal is pleased fo issue summans ! notice on

the said Application under section 19(4) of the Act, (OA) filed against you

for recovery of Debis of Rs.26,73,650.06 (application along with copies of
documents elc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the

defendants are directed as under :-

(i) Toshow cause within thirty days of the service of summons as to why
relief prayed for should not be granted;

(ii} To disclose particulars of properies or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;

(iil}) You are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of
the onginal application, pending heanng and disposal of the
application for attachment of properties;

{iv) You shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created andfor other assets and properbies specified or
disclosed under senal number 3A of the original application without
the prior approval of the Tribunal;

(v) Youshall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course
of business and deposit such sale proceeds in the acocount
maintained with the bank or financial institutions holding security
interest over such assels.

You are also directed to file the written statement with a copy thereof

furnished to the applicant and to appear before Registrar on 08/01/2025

at 10:30 A.M. failing which the application shall be heard and decided in

your absence.

Givenunder my hand and the seal ofthis Tribunal on this date: 17/10/2024.

Signature of the Officer Authorized to issue Summons
Note: Strike out whichever is not applicable.

CIN: U639953MH 1999PLCT 23191

Website: www. bandhanmutual .com. www bandhanamec.com

Bandhan AMC Limited (Formerly known as 1DFC Asset Management Company Limited)

Regd. Office Address: 6th Floor, Tower [C, One World Center, Senapat Bapat Marg, Prabhadev (W),
Mumbai - 400 013, Phone: +91-22-6628 9999, Email: investormfigbandhaname.com

Bandhan
Mutual Fund

Notice-cum-Addendum no. 74 of 2024 (Conid )

Change in the Name and other features including fundamental attribotes of Bandhan All Seasons Bond Fund of Bandhan AMC Limited (formerly IDFC Asset Management Company Limited ) {Conied

Particulars

Existing Scheme Features

Proposed Scheme Features

Scheme specific |-
risk factors

While the scheme endeavors to give Income Distribution cum capital withdrawal on a monthly basis; the ability for pavmentofthe | =
same will be dependent on the scheme having distnibutable surplus. Accordingly. investors may not get Income Distribution cum
capital withdrawal in certain months in case distributable surplus is not available.
«  While the Scheme will invest in an open ended fund, investors are requested to note that any steps taken by the underlying fund like | »
imposing a freeze on redemption or winding up of the underlying fund will have an impact on the investors of Bandhan All Seasons
Bond Fund including but not limited to impact on the redemptions placed by the investors in of Bandhan All Seasons Bond Fund, .

apenod ol tme.

Arhitrage Fund of Fund.

As the Fund of Funds scheme may shaft the weightage of investments betwizen schemes into which it invests, the expenses charged
being dependent on the structure of the underlyving schemes (being different) may lead to a non- uniform charging of expenses over

As the Fund of Funds (FOF) factsheets and disclosures of portfohio will be limited to providing the particulars of the schemes

invested at FOF level, investors may not be able to obtain specific details of the investments of the underlyving schemes

The NAV ofthe scheme to the extent invested in Money market securities, are likely to be affected by changes in the prevailing rates

of interest which may affect the value of the Scheme's holdmgs and thus the value ofthe Scheme's Units.

= Investment decisions made by the AMC may not always be profitable,

= Inthe event of receipt of an mordinately large number of redemption requests and inability of the Underlying Scheme 1o generate
enough liquidity becanse of market conditions, there may be delays in redemption ofunits.

*  While the scheme endeavors to give Income Distribution cum capital withdrawal on a monthly basis, the ability for payment of the
same will be dependent on the scheme having distributable surplus, Accordingly, investors may not get Tncome Distribution cum
capital withdrawal in certain months in case distributable surplus is not available.

= While the Scheme will invest in an open ended fund, investors are requested (o note that any steps taken by the underlying fund hke

imposing a freeze on redempion or windmg up ol the underlving fund will have an mmpaet on the mvestors of Bandhan Income Plus

Arhitrage Fund of Fund ineluding but not limited to impact on the redemptions placed by the investors in of Bandhan Income Plus

*Considered as Fundamental Attribute Change (FAC)

service centre or visitourwehsite e waww bandhanmutual .com.

Place : Mumbai
Date : December 20, 2024

All other features of the Scheme except those mentioned above and changes as per any regulatory provisions, will remain unchanged.

The above proposal is a change in Fundamental Atiributes of the specified scheme as per Regulation 18{15A) and 25(26) of the SEB | {Mutual Funds) Regulations, 1996,
In line with regulatory requirements, for scheme where a change in fundamental attributes is being proposed, we are offering an exit window {“Exit Option™) to the Unit holders of 32 days from December 27, 2024 to January 27, 2025 (both days inclusive) (“Exit Option Period™). These changes
will be effective from January 28, 2025 ("Effective Date”). During the Exit Option Period, unit holders not consenting to the change miay either switch to any other scheme of Bandhan Mutual Fund or redeem their investments at applicable Net Asset Value without payment of exit load subject to
provisions of applicable cut-off time as stated in the Scheme Information Document of the Scheme, All transaction requests received on orafter January 28, 2025 will be subject to applicable exit load (if any), as may be applicable to the Scheme. Please note that unit holders who do not opt for
redemption on or before January 27, 2025 {upto 3.00 p.om.) shall be deemed to have consented to the changes specihied herein above and shall continue to hold units in the scheme of Bandhan Mutual Fund.
Redemption / Switch requests, ifany, may be lodgaed atany of the Ofhcial Points of Acceptance of Bandhan Mutual Fund
The above information is also available on the website of Bandhan Mutual Fund viz., www.bandhanmutual.com.

Unit holders who have pledged /encumbered their units will not have the option to exit unless they submit a letter of release of their pledges / encumbrances prios to submitting ther redemption / swilch requests,
It may be noted that the offer to exit is purely optional and not compulsory. ITthe Unit holder has no objection to the aforesaid change, no action is required to be taken and it would be deemed that such Unit holder has consented to the aforesaid change.

Please note that unit holders who do not opt for redemption on or before January 27, 2025 (upto 3,00 pom.) shall be deemed to have consented (o the changes specified herein above and shall continue 1o hold units in the Scheme of Bandhan Mutual Fund, In case the unit holders disagree with the
aforesaid changes, they may redeem all or pant of the units in the Scheme of Bandhan Mutual Fund by exercising the Exit Option, without exit load within the Exit Option Period by submitting a redemption request online or through a physical application form at any official point of
acceptance/investor service center of the AMC or to the depository participant { DP) { in case of units held in Demat mode). Unit holders can also submit the normal redemption form for this purpose.
The unit holders of the Scheme are also being indrvidually informed about the aforementioned details on proposed scheme features through a separate written communication. In case the unit holder has not received the written communication, investor can contact our customer care / investor

This Netice com Addendum forms an integral part of the SID and KIM of the Scheme from time to time. All the other terms and conditions of the S1D and KIM, read with the addenda issued from time to time will remain unchanged

For Bandhan AMC Limited

(formerly IDFC Asset Management Company Limited)
{Investment Manager to Bandhan Mutual Fund)
(formerly 1DFC Mutual Fund)

Sd/-
Authorised Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

financialexp.epaprin

New Delhi
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f!..—l_ JAIPUR DEVELOPMENT AUTHORITY

L)

Indira Circle, Jawahar Lal Nehru Marg, Jaipur-302004
Mo : IDASEEETA to Dir Enge -1/ 2024-25/0-91

Dated ; 20.12.2024

~——=={ NOTICE INVITING BID )

NIB No. : EE & TA to Dir.Engg.-1/29/2024-25

Bids are invited from interested bidders for following works. .-

g UBN No. Cost of Nature | Last Date
No. Work (Lacs)|  of Work
1 [IDA2425WLOBO0424| 117093 Road  |11.01.2025
Development
2. JDA2425WLOBD0423 143255 __qukf. .30.];2.2{:'24
3 | IDA2425WS0B00427| 298.05 | Various | 505c
development
work

Raj Sarmmwvad D24 /9356

Other particulars of the respective bid may be visited on
Procurement Portal website www.sppp.rajasthan.gov.in,

eTra diEt fefics

(WRA WRBR BT Yeb TaReT IeIH)
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(readie-g9-x-sefis (2024-25))" & 79 T 9 Femd
wul-, e fafsw afew (afq 9w @At iR wmn
fa<ir arel) R arawersdta whiregeft atelt @ weam 9 ofiqers aifera
3T & ST 2 |

Aot Grefl TS / IS S¥ardst Bl Bl ol 9rgor (1) qide
https://eprocure.gov.in/eprocure/app ¥ <% Td SSHAS B THA & |
39 ITsC Bl WY Uidol Ug TR &1 JadTse www.nhpcindia.com
P S—UTRIRHC BIFR & AIT W <@ ST Fhal © | icirs Siferdi ST
PR DI AT AT 16.01.2025 2 | 31D TSN & fTT HUAT https://
eprocure.gov.in/eprocure/app <% | SR DI 3O drell IR
B B foIU JIATge UR IMUAT TolIhROT BRIAT BT | 918 &b AN, JfS

www.eproc.rajasthan.gov.in and www.jda.rajasthan.gov.in.

Executive Engineer &
TA to Dir.Engg-l
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LWS KNITWEAR LIMITED

Registered Office: G T Road (West), Ludhiana - 141008, Punjab, India

i Telephone: 98778 15974 | E-mail id: info@/wsknitwear.com | Website: www.Iwsknitwear.com
oo g g e Corporate Identity Number: L55101PB1989PLC009315

LWS

Contact person: Laxmi Khatri
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PROMOTERS OF OUR COMPANY: GIRISH KAPOOR AND KUSUM KAPOOR
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF

LWS KNITWEAR LIMITED (OQUR"COMPANY" OR THE "ISSUER") ONLY
NOTICE FOR MODIFICATION IN LETTER OF OFFER
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Thig cormigendum 1 {"Corrigaadum 7°) shoukd be read In conjunction with the advartisements dated Decembar 02, 2024 and
December 06, 2024 published in relationto Rights ssue of LWS Knitwear Limited,

The Right's Issue Commiftes of the Board of Directors of the Compamy-al its mesting held on December 20, 2024 had conskdered
and approved the following modifications -

1} Under chapters titled "Sommary of Letter of Offer - Intention And Extent Of Participation By Dur Promoters And Promoter
Graup” and “Capital Strircture - Intention and extent of participation by our Promoders and Promaoter Group in the [ssue” to
be modified to the axient as foltows - Our Promoters and Promoter Group namely Mr. Girish Kapoor and Mrs. Kusum
Kapoor, by way of their letters dated January 29, 2024 and January 30, 2024, have undertaken 10 (1) subscribe, Lo the full
gxtant of their Rights Entitlornents and have also confirmed that thay shall not renounce their Rights Entitlaments {(except to
the extant of Rights Enfitiemants renounced by any of them in favour of any othermemben{s) of the Promoter and Promaoter
Group, namely Me. Arjun Kapoor {son of Mr. Girsh Kapoor and Mrs. Kusum Kapoor), member of the Promofer Group as
defined under Regulatian 2(1)(pp) of ICDR, 2016, who have consented vide his letter dated January 29, 2024 to convert
his audstandmg loan of upta 3177, 500 Lakhs into equity shares)

Under chapters titled “General Information — Minimum Subscription” and “Terms of e fssoe”™
extant as follows - The objects of the Issue involve financing other than the financing of capital expenditere for a projact
Further, our Promioters and members forming part of our Promoter Group namaly Mr. Girish Kapoor and Mrs, Kusum
Kapoorhave, vide theirlefters each dated January 29, 2024 and January 30, 2024, undertaken to subscriba, jointly and/ or
sayerally, to the full extent of their rights entilement.and that they shall not renounca thair righs (except to the axtent of
remunciation by amy of them in favour of any ofher Promoter or member of the Promoter Group, namely Me Arjun Kzpoor
{s0n of Mr. Girish Kapoor and Mrs, Rusum Kapoor), member of tha Promoter Group as defined under Regulation 2(1)(pp)
of ICDR, 2018, who have consented wide his batter dated January 29, 2024 10 converl his outstanding loan of
upte ¥ 177 500 Lakhs into equity shares),

Under chaplers fitled “Summary of Letter of Offer” and “Objects of the lssne”, -
repayment or prepayment of unsecured loans availed from the Promoters and fram the member of the Promoker Group
namaly Mr, Girish Kapoor, Mres. Kusum Kapoer and Mr&nun Bzpoor, enpages 15, 41 and 42 of the Letterof Oifes,

The Letter of Ofter dated November 30, 2024 and advertisements daled December 02, 2024 & December 06, 2024, shall be read in
conjunction with this Corrigendum T and stands suitably moditied to the extent of information set out above,

10 ba moditied 1o the

object no 1 to be read as - Part

For LWS Knitwear Limiled

S

Laxmi Khatri

Company Secretary & Compliance Dfficer
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